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Shri Anil K, Chanda: There are 91
observation holes in New Delhi. Of
these, 85 have recorded a fall in the
sub-oil water level. Only in the case
of six there has been a slight rise. So
far as the lift in Parliament House is
ooncerned, for the purpose of instal-
lation of a new lift a pit two and a
hal feet below the basement—and
the basement is 64 feet below ground
Jevel—had been dug and water seeped
in. After the lift has been installed,
waterproofing coating will be given
w the sides and to the base of the pit
and it is certain that there will be no
s¢epage after that.
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Shri Anil K. Chanda: Windsor
Place is a badly affected area. The
Teuse is aware of the fact from the
report which was placed before the
House by the high-power committee
which was set up in 1958 under the
Chairmanship of Shri Reddy that 287
more tubewells are to be planted for
draining out the sub-soil water. The
plan is being implemented. 16 wells
are already working.
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Shri Anil K. Chanda: Yes, Sir; it
is always done and where it is consi-
dered necessary pile foundations are
also made. So far as these buildings
here are concerned, the Parliament
House building and the Secretariat
buildings are mostly on rocky soil and
there is no danger whatsoever to
them.
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Shri Anil K. Chanda: There is no
such danger.

The Hague Coumrt’s Judgment

+
( Shri Radha Raman:
Shri Shree Narayan Das:
Shri M. L. Dwivedi:
Shri Ram Krishan Gupta:
Shri Rameshwar Tantia:
Sardar Iqbal Singh:
Shri Assar:
*132. * Shri N. R. Muniswamy:
Shri Kodiyan:

Shri Rami Reddy:
Shri D. C. Sharma:
Pandit D. N, Tiwari:
Shri Goray:
Dr. Ram Subhag Singh:
Shri Parulekar:
_ Sbri B. N. Mukerjee:

Will the Prime Minister be pleased
to state:

(a) whether the implications of the
judgment of the International Court
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of Justice in the dispute between India
and Portugal on the right of passage
over Indian territory have been stu-
died; and

(b) if so, with what results?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) and (b). Government have fur-
ther examined the judgment of the
International Court of Justice in the
case filed by the Portuguese Govern-
ment against India concerning certain
rights of passage over Indian territory
to Dadra and Nagar Aveli. The ver-
dict of the World Court is substan-
tially in India’s favour, The Court
has held that India acted correctly and
in accordance with her international
obligations. A more significant aspect
of the Court’s decision is that there
can be no question of India being ob-
liged to permit passage of any kind
in the present circumstances. In other
words, the present position obtaining
in the enclaves has been stabilised
and cannot change without the per-
mission of the Government of India.
Government are generally satisfied
with the decision of the World Court
in this case.

Shri Radha Raman: In view of the
International Court having accepted
India’s claim on this territory, has
the dispute between the two Govern-
ments been finally settled and has
Portugal ceased to lay its claim on
the right of passage over this terri-
tory?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): I am unable to understand
this question.

Some Hon. Members: We too have
not been able to follow it.

Shri Jawaharlal Nehru: But I will
just remind the hon. Member that
between the two Governments, so far
as we are concerned, it does not re-
late to Dadra and Nagar Aveli but to
Goa.

Shri H. N. Mukerjee: Could I know
what special hindrances are there to
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the integration of Dadra and Nagar
Aveli into the Indian Union in view
of the judgment making a definite
implication that the de facto rising in
Dadra and Nagar Aveli against Portu-
gal's colonialism has been successful
and it can be followed up by what-
ever voluntary action the people of
that area want to take in regard to
their association with India?

Mr. Speaker: He wants to know if
any attempt is being made to incorpo-.
rate them into India.

Shri Jawaharlal Nehru: There are
no major impediments to that. It is a
question of judgment as to when and
how and what to do.

Ap Hon. Member: What?

Shri Hem Barua: In view of the fact
that this judgment of the Hague
Court is in our favour and now there
are no impediments in the matter of
incorporating these Portuguese poc-
kets into the Indian territory, may I
know whether Government has taken
up this matter with the Portuguese
Government on the basis of the
Hague Court judgment?

Mr. Speaker: Ask them to consgnt
to it?

Shri Jawaharlal Nehru: The hon.
Member should remember that we are
not on good terms with the Portu-
guese Government. We are not on
talking terms or writing terms.

Shri Hem Barua: May I know....

Mr. Speaker: Shri Mukerjee had
asked as to why independently of the
Portuguese Government they have not
been absorbed into India by virtue of
the judgment. The hon. Member
wants to go behind the judgment and
ask the Portuguese Government to
consent to it.

Shri Hem Barua: In view of what
the hon, Prime Minister has said,
would it mean that this problem
would continue to memain like that in
a stalemate?
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Mr. Speaker: The question does not
arise.

Shri Tridib Kumar Chaudhuri: May
¥ know whether Government has
taken account of the fact that even
the majority judges who have deliver-
ed the judgment have recognised that
the Portuguese authority over Dadra
and Nagar Aveli has been over-
thrown? What is the position of
these two enclaves now? Are they
just independent and sovereign
enclaves, outside India? . What is
their exact position in the opinion of
the Government of India?

Shri Jawaharlal Nehru: It is rather
difficult for me to define in terms of
international law. But technically
they are a free territory dealing with
itself, raising revenues and spending
them. In actual fact, of course, they
are surrounded by Indian territory.
They are part, in effect, geographi-
cally of India and they will no doubt
be so constitutionally also whenever
we feel like taking them in. It is not
a question of some permanent deci-
sion. Even now we have been giving
them some kind of help in the sense
of some trained people going there
helping them in particular matters.
They have been doing fairly well and
1 believe during the last two years
they have accumulated a consider-
able sum in reserve from their own
revenues after spending a good bit
for hospitals, schools etc.

Pandit D. N. Tiwari: May I know
whether it is a fact that these two
enclaves, Nagar Aveli and Dadra,
have approached the Government to
be incorporated into the Indian
Union?

Shri Jawaharlal Nehru: I have no
doubt that they have felt like this
all the time. As I said in answer to
Prof. Mukerjee, there are no major
impediments. There may be perhaps
some minor impediments, but they
do not count really. It is one for
our judgment as to what is the best
time and what is the best way of
taking a particular step.
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Shri Nath Pai: The hon. the Prime
Minister just now made two state-
ments in one of which he said that
they are a free territory, and in reply
to Prof. Mukerjee’s earlier questioh
he said that “when and how to in-
corporate them we shall consider”.
These are contradictions. If it is a
free territory, the people will have
to be asked whether they are inte-
grating themselves, or otherwise
already they are integrated and a
special status is accorded to them.
These two things cannot be said, that
they are a free territory and we shall
decide when to incorporate them. The
people want to be integrated with the
rest of the Union of India, and there-
fore that contradiction could be re-
moved by asserting that the people
will be given the right to decide. How
do we decide if they are a free terri-
tory?

Shri Jawaharlal Nehru: There is
no contradiction. We have not in-
cluded them in India, and they are
not under anybody else. Therefore
they are a free territory. And fur-
ther, they have repeatedly expressed
their desire in the past to be incorpo-
rated with India. There is no diffi-
culty about that. It is only a ques-
tion of the proper time to do it and
the proper way.

Mr. Speaker: Next question.

Shri Nagi Reddy: Sir, may I sug-
gest that Question Nos. 143 and 154
may also be taken up along with
Question No, 133? They relate to the
same subject.

The Minister of Commerce (Shri
Kanungo): They are rather different.

Mr. Speaker: No. 133 is about rise
in price of cloth. No. 143 is about
price control on cotton. No. 154 is
shortage of cotton supplies. Price
control on cotton is another matter,
and cotton supplies is different from
rise in price of cloth.

Is the hon. Minister willing to ans-
wer all these questions together?

Shri Kanungo: Sir, the questions

are different, though there is some
similarity between them.



833 Oral Answers

Mr Speaker: Very well, he may
answer Question No, 133.
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Shri Kanungo: The reasons are
stated in the statement which has
been laid on the Table, and it has also
been stated that we are expecting
that there will be no further rise and
there will be reduction also because
of the steps that are being taken.
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Shri Kanungo: The larger import

of cotton will result in the reduction
of prices and higher production.
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